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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
THIRTEENTH SESSION
(Adjourned Meetings)

THE KARNATAKA PROFESSIONAL EDUCATIONAL INSTITUTIONS
(REGULATION OF ADMISSION AND DETERMINATION OF FEE)

(AMENDMENT) BILL, 2017
(L.A. Bill No. 14 of 2017)

A Bill further to amend the Karnataka Professional Educational
Institutions (Regulation of Admission and Determination of Fee) Act, 2006.

Whereas, it is expedient further to amend the Karnataka Professional
Educational Institutions (Regulation of Admission and Determination of Fee)
Act, 2006 (Karnataka Act 8 of 2006) for the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-eighth
year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Professional Educational Institutions (Regulation of Admission
and Determination of Fee) (Amendment) Act, 2017.

(2) Section 1 and 5 shall come into force at once and remaining
provisions shall come into force on such date as the State Government may,
by notification, in the official Gazette, appoint.

2. Amendment of section 2.- In the Karnataka Professional
Educational Institutions (Regulation of Admission and Determination of Fee)
Act, 2006 (Karnataka Act 8 of 2006) (hereinafter referred to as the principal
Act), in section 2,-

(a) after clause (f), the following proviso shall be inserted, namely:-

"Provided that, in case Government of India or its agency
conducts Common Entrance Test for any course the merit
determined in such test shall be considered for making admission
to such course."

(b) in clause (jj),-

(i) the words "conducted by association of non- minority or
minority Private unaided Professional Education Institutions”, shall
be omitted; and

(ii) after clause (jj), as so amended the following shall be inserted,
namely:-



"Provided that in case the Government of India or its agency
conducts such Common Entrance Test then Centralized Counseling
shall be conducted by such agency and in such manner as may be
prescribed."

(c) in clause (n),the words “and includes persons of Indian origin and
overseas citizen of India”, shall be inserted at the end.

(d) in clause (q), for the words "affiliated to an university" the words "
affiliated to an university and includes private universities of the State" shall
be substituted.

{e) for clause (s), the following shall be substituted, namely:-

"(s) "Reserved seats" means the seats reserved in Government colleges,
constituent colleges of Universities, private aided and unaided professional
educational institutions, private universities in favour of persons belonging
to the Scheduled Castes, the Scheduled Tribes and Other Backward Classes
or Karnataka Students as may be notified by the State Government;"

3. Amendment of section 3.- In section 3 of the principal Act,-

(@) in sub-section (1), in the proviso, after the words "Private Unaided
Professional Educational Institutions", occurring in two places the words
"and Deemed University Institutions" shall be inserted;

(b) in sub-section(2),-

(i) for the words "Government Seats", the words "all seats" shall be
substituted; and

(ii) after sub-section (2), the following proviso shall be inserted,
namely:-

"Provided that in respect of any Professional Courses
where Government of India or any of its agency conducts
Common Entrance Test then Centralized Counseling shall be
conducted by such agency as may be notified by the State
Government for admission to all Government seats or seats in
private unaided Professional Educational Institutions and for
Professional Courses in deemed University on the basis of merit
secured by the candidates in the Common Entrance Test."

(c) in sub-section(6),-
(i) the word "Government" shall be omitted; and

(i) after sub-section(6), the following proviso shall be inserted,
namely.-

"Provided that where Government of India or any of its
agency conducts Common Entrance Test to any Course then the
State Common Entrance Test Committee need not conduct
Common Entrance Test but Centralized Counseling for all
admission to Professional Courses in Government or Private
unaided and deemed University Institutions shall be conducted
by such agency and in such manner as may be prescribed.”



4. Substitution of section 4.- For section 4 of the principal Act, the
following shall be substituted, namely:-

"4, Method of Admission in Unaided Professional
Educational Institutions.- All seats in wunaided professional
educational institutions whether minority or non-minority imparting
professional education in any discipline shall make admission through
Common Entrance Test conducted by the State Common Entrance
Test Committee:

Provided that in case Government of India or its agency
conducts Common Entrance Test for any Professional Course then for
such Courses, Centralized Counseling for admission shall be
conducted by such agency and in such manner as may be prescribed.”

5. Amendment of section 4A.- In section 4A of the Principal Act, in
sub-section (1),-

(i} in clause (D),-

(a) in sub-clause (ii) for the words "sixty percent" the words "fifty five
percent” shall be substituted; and

(b) in sub-clause (iii) for the words "twenty percent" the words "twenty
five percent" shall be substituted.

(ii) after the proviso, the following proviso shall be inserted, namely:-

"Provided further that, in case the Government of India or its agency
conducts common entrance test to any course of professional education the
centralised counselling for allotment of seats shall be conducted by such
agency as may be prescribed.

Provided also that, not less than thirty percent of the institutional
seats shall be filled by Karnataka Students and if sufficient number of
Karnataka students are not available such seats may be filled by others.”

6. Amendment of sections 4B.- In section 4B of the principal Act,-

(a) after sub-section (2} the following proviso shall be inserted,
namely:-

"Provided that, in case Government of India or its agency conducts
Common Entrance Test for any of the Professional Educational
Courses then for such Professional Educational Courses, the Deemed
Universities shall make admission on the ranking secured in that Test
but the Centralized Counselling shall be conducted by such agency
and in such manner as may be prescribed for admission in such
Deemed University Institutions."

(b) after sub-section (3), the following proviso shall be inserted,
namely:-

"Provided further that, in case the Government of India or its
agency conducts common entrance test to any course of professional
education the centralised counselling for allotment of seats shall be
conducted by such agency as may be prescribed on the basis of merit



drawn from common entrance test. In case deemed universities fail to
constitute association of deemed Universities counselling shall be done
by such agency and in such manner as may be prescribed."

7. Amendment of section 5.- In section 5 of the principal Act,
in sub-section (7), for the words "shall specify the standard and procedure"
the words "shall enforce the standards and procedures as may be prescribed
by State Government" shall be substituted.

8. Amendment of section 9.- In section 9 of the Principal Act,-
(a) in clause (ii),-

(i) in sub-clause (b), after the words "belonging to the Non -
Resident Indian Quota" the words "and fifty percent of the
remaining seats shall be filled by the Karnataka students”
shall be inserted;

(ii) in the first proviso for the words "State Common Entrance
Test Committee" the words "State Common Entrance Test
Committee or Common Entrance Test conducted by the
Government of India or its agency as the case may be"
shall be substituted; and

(11i) in the second proviso the words “"conducted by
Association of unaided Private Professional Educational
Institutions” shall be omitted.

(b) in clause (iii),-

(1) In sub-clause (a), the words "of the association of Private
Professional educational institutions" shall be omitted.

(ii) in sub-clause (b), after the words "belonging to the Non —
Resident Indian Quota" the words "and fifty percent of the
remaining seats shall be filled by the Karnataka students”
shall be inserted;

(i)  in first proviso, the words "or the Government of India or
its agency as the case may be" shall be inserted at the
end; and

(iv) in the second proviso, the words "conducted by the
association of Unaided Private Professional Educational
Institutions" shall be omitted.

(c) in clause (iv), for the words "specified by admission Overseeing
Committee”, the words "as may be prescribed" shall be substituted.



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Professional
Education (Regulation of Admissions, Determination of fee) Act, 2006,

(Karnataka Act 8 of 2006) to provide for,-

(@) conduct of Common Entrance Test by the State Government;

(b) in case the Government of India or its agency conducts Common
Entrance Test, ranking of the candidates shall be obtained from such
Common Entrance Test;

(c) fill up of seats through Common Entrance Test Committee or
Government of India or its agency in deemed Universities also;

(d) if Private Educational Institutions agrees to consensual agreement
with the Government then, the conduct of Common Entrance Test
shall be in accordance with such agreement;

(e) framing of rules by the State Government for conduct centralised
counseling by it or by such agency, in such manner as may be
prescribed;

() inclusion of private universities in the definition of “Professional
Educational Institutions”; and

(g) other consequential amendments also.

Hence the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.



MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2:

Proviso to clause (jj) of section 2 proposed to be inserted
empowers the State Government to prescribe the agency
and the manner of conducting Common Entrance Test.

Clause 3:

Proviso to sub-section (6) of section 3 proposed to be
inserted empowers the State Government to prescribe the
agency and the manner of Centralized Counseling for all
admission to professional course.

Clause 4:

Section 4 proposed to be substituted empowers the State
Government to prescribe the agency and the manner of
Centralized Counseling for admission.

Clause 5:

Proviso of clause (D) of sub-section (1) of Section 4A
proposed to be inserted empowers the State Government to
prescribe the agency for allotment of seats by Centralized
Counseling for allotment of seats.

Clause 6:

(1) Proviso to sub-section (2) of section 4B proposed to
be inserted empowers the State Government to
prescribe the agency and the manner for admission
to Deemed University Institutions.

(ii) Proviso to sub-section (3) of section 4B proposed to
be inserted empowers the State Government to
prescribe,-

(a) the agency for allotment of seats for Centralized
Counseling;

(b) the agency and the manner of counseling in
case deemed universities incase it fails to
constitute association of deemed universities.

Clause 7:

Sub-section (7) of section 5 empowers the State Government
to prescribe by rules the standards and procedures to be
followed for admissions.

Clause 8:

Clause (iv) of section 9 proposed to be substituted empowers
the State Government to prescribe the manner of
conducting Centralized Counseling.

The proposed delegation of Legislative power is normal in character.

BASAVARAJ RAYAREDDI
Minister for Higher Education

S. Murthy
Secretary (1/C)
Karnataka Legislative Assembly




ANNEXURE

EXTRACT FROM THE KARNATAKA PROFESSIONAL EDUCATIONAL
INSTITUTIONS (REGULATION OF ADMISSION AND DETERMINATION OF
FEE) ACT, 2006 (KARNATAKA ACT 8 OF 2006)

XX XX XX
2. Definitions.- (1) In this Act, unless the context otherwise requires,-
XX XX XX

(f) "Common Entrance Test Cell or Committee" means the agency of
the State Government constituted under section 3 which conducts the
Common Entrance Test.

XX XX XX
(1j) "Institutional seats" means the seats other than Government seats
filled by Private unaided Professional Educational Institutions through

common entrance test conducted by association of non-minority or minority
Private unaided Professional Educational Institutions.

XX XX XX

(n) "Non-resident Indian" means a candidate born to a parent of
Indian origin and residing outside the country and who has passed the
qualifying equivalent examination outside India;

XX XX XX

(@) "Professional Educational Institution” means college or school or an
institute by whatever name called imparting professional education or
conducting professional educational courses leading to the award of a
degree, diploma or a certificate by whatever name called, approved or
recognized by the competent statutory body and affiliated to an university;

XX XX XX

(s) "Reserved seats" means the seats reserved in Government colleges,
constituent colleges of universities, private aided and unaided professional
educational institutions in favour of persons belonging to the Scheduled
Castes, the Scheduled Tribes and Other Backward Classes as may be
notified by the State Government;

XX XX XX

3. State Common Entrance Test Committee.- (1) There shall be a
State Common Entrance Test Committee consisting of,-

XX XX XX



Provided that, in case all private unaided Professional Educational
Institutions agree and opt to fill all of their seats except the seats reserved
for non-resident Indian students through State Common Entrance Test Cell,
then the State Government may, by notification, re-constitute the State
Common Entrance Test Committee consisting of such number of members,
as it deems fit, including representatives from the management of private
unaided Professional Educational institutions imparting education in
Medical, Dental, Engineering and other faculties.

(2) The Committee shall conduct a Common Entrance Test for
admission of students to the Government seats in professional educational
institutions. For the purpose of ensuring this the State Government shall
provide such number of officers and officials to the State Common Entrance
Test Committee as may be required.

XX XX XX

(6) Admission to every Government seat shall be made on the basis of
merit secured in the Common Entrance Test conducted by the State
Common Entrance Test Committee followed by centralised counseling
subject to the reservation policy of the State.

4. Method of Admission in unaided professional educational
institutions.- Association of all unaided professional educational
institutions whether minority or non-minority imparting professional
education in any one discipline shall make admission through Common
Entrance Test: Provided that any unaided professional educational
institution or deemed university institutions, which would like to make
admission for seats other than Government seats through Common
Entrance Test Committee, may also exercise their option to join and to make
admission through Common Entrance Test Committee in the order of merit
and through counseling.

4A. Method of admission in case of consensual agreement.- (1)
Notwithstanding anything contained in this Act, in case if the State
Government and the association of unaided professional educational
institutions whether minority or non-minority agree to enter into a
consensual arrangement or agreement with regard to sharing of seats and
fixation of fee in respect of such seats in said unaided professional
educational institutions, in such year, the admission to such number of
seats as agreed upon by the State Government and the private professional
educational institutions, shall be done by the common entrance test
committee as Government seats in accordance with such rules as may be
prescribed by the Government regarding selection of candidates for
admission to Government seats in Professional Educational institutions and
reservation policy of the State including reservation under Article 371J. The
remaining seats shall be filled through the Common Entrance Test
conducted by the association of private professional educational institutions
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or association of religious and linguistic minority institutions on the basis of
merit followed by centralised counselling, in a fair, transparent and non-
exploitative manner as per the consensual agreement subject to such rules
as may be prescribed. Subject to the consensual arrangement or agreement
the State Government may, by notification, publish the seat matrix to be
filled by the State common entrance test committee and the association of
private unaided professional educational institutions in the manner as
specified below, namely:-

XX XX XX

(D) Out of the total intake of Post-graduate Medical/Dental seats, in
an unaided minority educational institutions, across the pre-clinical, para-
clinical and clinical disciplines which shall be by rotation of disciplines every
year:-

(i) not less than twenty percent of the seats shall be filled up
through Common Entrance Test conducted by State Common
Entrance Test Committee;

(ii) not more than sixty percent of the seats shall be filled up by the
merit list of Common Entrance Test conducted by the
Association of minority unaided Professional Educational
Institutions; and

(iii) not more than twenty percent of the seats shall be filled up by
Non-Resident Indians /Management quota candidates.

XX XX XX

4B. Method of Admission in Deemed University Institutions.- XX
XX XX

(2) The deemed university non-minority or minority Institutions, as
the case may be, which do not follow UGC guidelines shall fill up such
number of seats in their institution through Common Entrance Test
Committee and Common Entrance Test conducted by association as may be
notified by the State Government.

(3) If Deemed University Institutions follow the UGC Regulations but
agrees to consensual agreement with the State Government subject to such
consensual agreement the seat sharing formula shall be not less than 25
percent of the total intake both in Undergraduate and Post-graduate Medical
Course to be filled up through Common Entrance Test Committee conducted
by the State Government at such rate of fee with such concession and
scholarship by such Institutions as may be agreed upon in the Consensual
Agreement and not more than 25 percent of the total intake to be filled up
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by Non-Resident Indians/Management Quota by following merit by the
institutions concerned. The remaining 50% shall be the Institutional seats to
be filled up through Entrance Examination conducted by the Deemed
University Institutions (as currently followed).

5. Admission Overseeing Committee.- XX XX XX

(7) The Admission Overseeing Committee shall specify the standards
and procedure to be followed by the Association of unaided Private
Professional Educational Institutions 1{non-minority or minority as the case
may be|l while conducting the common entrance test and shall oversee and
supervise the common entrance test. The Admission Overseeing Committee
shall also supervise and oversee the centralised counseling and the
admissions made by the Association of unaided Private Professional
Educational Institutions 1[non-minority or minority as the case may bejl in
order to ensure that it is conducted in a fair, transparent and non-
exploitative manner. For the purpose of ensuring this the State Government
shall provide such number of officers and officials to the Admission
Overseeing Committee as may be required.

XX XX XX

9. Allocation and reservation of seats.- Out of the total intake of
seats in a professional educational institution,-

XX XX XX

(ii) (a) in an unaided non-minority institution fifty percent of the seats
shall be reserved for candidates belonging to the Scheduled Castes, the
Scheduled Tribes and Other Backward Classes from the State as notified by
the State Government; and

(b) the remaining seats shall be general category seats. Out of the
general category seats upto fifteen percent may be filled by candidates
belonging to the Non-Resident Indian quota:

Provided that where the seats reserved for the Scheduled Castes,
Scheduled Tribes and Other Backward Classes in an unaided non minority
institution are left unfilled due to non-availability of the candidates, or
where students of reserved categories leave after they select the seats, the
same shall be filled by the candidates belonging to the same category out of
the merit list of the Common Entrance Test conducted by the State Common
Entrance Test Committee:

Provided further that if seats are remain unfilled even thereafter, such
unfilled seats shall be filled from the student belonging to general merit on
the basis of merit through the Common Entrance Test conducted by the
association of Unaided Private Professional Educational Institutions.

(iii) (a) In an unaided minority professional educational institution, not
less than sixty six percent of the seats shall be filled by minority students
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from within the State belonging to the minority community to which the
institution belongs on the basis of interse merit in the merit list of the
Common Entrance Test of the Association of Private Professional
educational institutions; and

(b) the remaining seats shall be the general category seats. Out of the
general category seats, upto fifteen percent may be filled by candidates
belonging to the Non Resident Indian quota:

Provided that if any seats earmarked for the minority category in
unaided institutions remain unfilled or where the students leave after
selection of seat the same shall be filled by minority students of the same
categories out of the merit list of the Common Entrance Test conducted by
the State Common Entrance Test Committee:

Provided further that if seats are remain unfilled even thereafter, such
unfilled seats shall be filled from the student belonging to general merit on
the basis of merit through the Common Entrance Test conducted by the
association of Unaided Private Professional Educational Institutions.

XX XX XX

(iv) Admission to all seats in a private unaided professional
educational institutions including reserved or general category seats but
excluding the seats which may be filled by Non-resident Indian candidates,
shall be made on the basis of merit by following the procedure of Common
Entrance test followed by centralized counseling conducted in the manner
as specified by the Admission Overseeing Committee.

XX XX XX
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